
 ‘agg  Budget  (Railways)  CHAITRA  7, 1008  (SAKA)  Bille  Passed  7304 ‘ani  Demands  etc.
 Mr.  Speaker:  I  will  now  put  all  the

 eat  motions  to  the  Supplementary
 Demantly  for  Grants  (Hailways)  to
 the  vote  of  the  House.

 AR  the  cut  motions  were  put  and
 nepatived.

 Mir.  Speaker:  I  will  now  put  the
 Supplementary  Demands  for  Grants
 (Railways)  to  the  vote  of  the  House.
 The  questi6n  is:

 “That  the  respective  Supplemen-
 tary  sums  not  excedtiing  the
 amounts  shown  in  the  third  column
 of  the  order  paper  be  granted  to
 the  President  to  defray  the  charges
 ‘which  will  come  in  course  of  pay-
 Ment  during  the  year  ending  the
 Bist  day  of  March,  ‘1967,  in  res-
 pect  of  Demands  Nos.  2,  4  to  9,  6
 and  2)  entered  in  the  second
 column  thereof  ‘subject  to  the
 following  modific..  uons:

 a)  that  in  respect  of  Demand  No.
 4  instead  of  Rs,  3,08,13,000,
 Rea.  8,01,36,000  only  be  gran-
 ted;

 2)  that  in  respect  of  Demand  No.
 6  instead  of  Rs,  10,89,79,000,
 Rs.  9,61,24,000,  only  be  grate
 ted;

 €3)  that  in  respect  of  Demand  No.
 ©  insteaq  of  Rs,  4,58,96,000,
 Ra,  4,19,29,000  only  be  gran-
 ted;

 4)  that  in  respect  of  Demand  No.
 7  instead  of  Rs.  7,80,82,000,

 Re.  7,08,91,000  only  be  gran-
 ted;

 5)  that  in  respect  of  Demand  No.
 8  instead  of  Rs,  2,61,92,000,
 Rs.  2,32,71,000  only  be  gran-
 ted;

 (6)  that  in  respect  of  Demand  No.
 9  instead  of  Rs.  86,897,000,

 (C7)  that  in  respect  of  Demand  No.
 26  instead  of  Rs,  42,4I,000,

 Rs.  36,62,000  only  be  granted.”
 The  motion  was  adopted,

 ‘1122  hrs.

 APPROPRIATION  (RAILWAYS)
 VOTE  ON  ACCOUNT  BILL*,  967
 The  Minister  of  Railways  (Shri

 €,  M.  Peonocha):  I  beg  to  move  for
 leave  to  introduce  q  Bill  to  provide  for
 the  withdrawal  of  certain  sums  from
 and  out  of  the  Consolidated  Fund  of
 India  for  the  services  of  g  part  of  the
 financial  year  ‘1967-68  for  the  purposes
 of  Railways.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  the
 withdrawal  of  certain  sums  from
 and  out  of  the  Consolidated  Fund
 of  India  for  the  services  of  a  part
 of  the  financial  year  ‘1967-68  for
 the  purposes  of  Railways”.

 The  motion  was  adopted.
 Shri  C.  M,  Poonacha:  I  introduce}

 **the  Bill,

 1  1222  hrs.
 APPROPRIATION  (RAILWAYS)

 BILL*,  1967
 The  Minister  of  allways  (Shri

 C.  M.  Poonacha):  J]  beg  to  move  for
 leave  to  introduce  a  Bill  to  authorise
 payment  and  appropriation  of  certain
 further  sums  from  and  out  of  the  Con-
 solidated  Fund  of  India  for  the  ser-
 vice  of  the  financial  year  1968-67  for
 the  purposes  of  Railways.

 Mr,  Speaker:  The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  qut  of  the
 Consolidated  Fund  of  India  for  the
 service  of  the  financial

 a 67  for  the  purposes  of  “a

 The  motion  was  adopted.
 Shri  C.  M.  Poonacha:  I  introduce**

 the  Bill.

 “Published  in  Gazette  of  India  Extraordinary,  Part  fa  section  %
 Gated  28-3-67.

 **Igtroduced  with  the  recommendation  of  the  President.


